IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD
* * *

0.A. 486/94., ) Dt. of Decision : 2,6,1994,

A.S.N, Murty «s Applicant

Us

tUnion of India Represented by

1e Geheral Manager, SeEe Rlyss
Calcutta - 43,

24 Chief Project ﬁasager. (Cony)

g, #2728 BRYe oaigakhapatnam,
$,E, Rly., Visakhapatnam,

’5. FA & CAD (Co-ordination)

S.R.Rly,, Garden Raeseh)
Calcutta - 43, ++ Respondents,

E

Counsel for ths Applicant : Mr, Y, Subrabmanyam

mc. C.Y. Malla Reddy,
Addl, CGSC.

Counsel for the Respondents

'CORAM:

THE HON'BLE SHRI A.B, GORTHI : MEMBER {(ADMN,)

sl

o

A




OA 486/94, Dt. of Order:2-6-94.

(DRDER PASSED BY HON'BLE SHRI A.B.GORTHI,
MEMBER (A) ).

The grisvance of the applicant is that his pay

fixation was not properly donme and consequently at the
time of his retirement on superannuation his pensionary

Wt &
benefits wes also not calculated correctly.

2. The applicant was promoted to the Selection Grade
of Secion Officer (Functiomal) and was alloued fixation
of pay under 2018 {(b) of Railway Estsblishment Code,
Volume-1 (F.R. 22-C). He opted for fixation af pay of
pfomotional post Prom his incremental date. Subseguently
the order of promotion to the post of Selection Grade
Section Officer was pre-poned to 1-1=1986 making him
eligible for re-fixation of pay as per FA & CAD (Co=Ordi-
nation), SC Reiiway 0.0.No.11/93/184 dt.5-11-93. His
prayer is that his pay should be fixed as per the said

0.0. dt.5-11=-93,

3. Heard learned counsel for both the parties. Shri
C.V.Malla Reddy, standing counsel for Railuays=hmeet=="="
my attention ot 0.0.No.P/pGez./41/94 dti

ing to :ftie learned counsel tor the Resp




To
1. The

SeE.

2e The

General Manager, Union of India,
Rly, Calcutta~-43,

Chief Project Manager, (Con,.) .

ﬁfEaRlY‘ visakhapatnam,

3+ The
4, The

S.E.

5. One
6, One

FJ.A. & COAQOQ(ﬁ&C) S.E-RIY;Visaknapatnam.

FoAel VA0, (UO-Ordinétion)
Rly, Garden Reach, Calcutta-43.

copy to Mr.Y, subrahmanyamr, Advocate, C&T,Hyd.
copy to Mr.C.v.Malla Reddy, Addl.CUSC.CAT.Hyd.

conyu FA Taeo

spare COpy. . ‘
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of the said 0.0., the Rgspondents have granted the

n N - -

necessary relief. to &he applicant. Copy of the 4.0.

- & . - - » - - - 6
is taken On “FilEQ A N ’ & ©
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4,  Shri Y.Subrahmanyam, Teapned counsel for the

Ay

applicant, who was given an opportunity to peruse the
said 0.0., bes confirms that it substantially .grants the.
relief claimed by the applicant and requests for a direc-
tion to the Respondents to make the payment at an gar ly

UE LS @ine ==

f-m .. antitiements of

the applicant without further delay.

i,

Se In view of the aforesatated,we dispaose of this appli-

cation at the admission stage itself with a direction to
the :espundent#to pay arrears on account of re—fixation
due to the applicant within a pericd of 2 months from the
date of communication of this order and to revise and re-
fix his pensionary entitlements and pay the seme tc him
within a periocd of & months from the date of recéipt of

this orders. 0.A. is ordered accordingly with no order

Member (A)

as to costs.

Dt, 2nd Juna, 1994,
Dictated in Upen GLourt,

y /éq,:f '
“Totfie
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INPED BY COMPEARED By

CHECKED BY AFPROVED BY =

.~ wnirRAL ADIUINISTRADIVE TR:BUKZL
| HYDERABAD BENGH 1T HYDERABAD.

.,1

THE HON'BLE MR.JUSTIC V.NEELZDRI RAQ
' ICE CHAIRMAN

AN P
TEE ”O""“LE MReA.B.G" RTHI § MEMRE R(%)

Al

THZ HOM'3LE ILP..L LK ;NDRAS&IJ—.L.R REDDY

AT AA I e £ - -

LD

THE HON'BLE MR.RJRANGCARATAN : MEMBER(Z)

Dated :2—-6 -1994,
ORBBR/JUDGMENT &

.;‘dojlo/R'.I»/C-dA - NO ..

-

in

0.a.0, | U Q’,lo\ (-

’I‘.A_.NO. (4.P. )

tt'=d anc Interim D1rec+1ons
Iss

211 on =d

Disposed of with directions
DJ.S jssed.
Dls $sed as withdrawn
jlssed for default.
ted/Ordered.

- No rder as to costs.






